Compliance report of Honorable NGT order dated. 16.10.2019 in Original

Application No. 779/2019 Ragini Singh vs. State of UP. “Application is
registered on a complaint received by post”.

Honorable NGT passed order dated. 16.10.2019 in Original Application No.
779/2019 “Ragini Singh vs. State of U.P”. Main part of order is as under.

“Grievance in this application is against pollution caused by burning of tyres for
extracting oil at village Jamour, Jalalabad Road, District Shahjahanpur, Uttar
Pradesh by Harsh Govind Modi son of Har Govind Modi.

Let the State Pollution Control Board (SPCB) look into the matter, take
appropriate action in accordance with law and furnish a factual and action taken
report in the matter within one month by e-mail at judicial-ngt@gov.in ....”

In compliance of above order inspection of the unit M/s Network Plot No. H
11,12,27 and 28 UPSIDC Industrial Area, Jamaur, Jalalabad Road, District
Shahjahanpur firstly conducted on dated 07-11-2019 and obtain compliant of
Mrs. Ragini Singh through e-mail form NGT on dated 20-12-2019 then further
inspection in view of grievances the said unit was conducted on 20-12-2019 &
comments regarding death and discase of animal received wide letter
no.176/pradushan/varsh 2019-20 dated 17-01-2020 from the Chief Veterinary
Officer, Shahjahanpur, and wide letter no. Zero dated 16-01-2020 received from
the Medical Officer In charge, Community Health Center, Dadraul,

Shahjahanpur. On the basis of inspection and official record point wise
reference of grievance is as under-

L.

report in

Mr. Harsh Govind Modi S/o Shri Har Govind Modi established a unit M/s
Network, at plot no. H11, 12, 27 &28, UPSIDC Jamaur Industrial Area,
Jalalabad Road, Shahjahanpur. It is a pyrolysis unit which is engaged in
production of Rubber Processed oil Capacity 04 MTD & Carbon black 2.8

MTD & Iron scrap 1.2 MTD by using scrap t

yres as a Raw Material. It is 3
semiautomatic batch process.

Industry use wood/process emission as a fuel. A

wood per day and fuel oil — 500 liter per day (process emission through a
closed pipe line). For control of emission wet scrubber i
30 meter height stack.

pproximate 1000 kg waste

nstalled along with

There are two stacks in the unit. Stack monitoring of unit conducteq by
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Research Lab P. Ltd., Regional Office: BMS Business Center, 10, PVR Plaza
Complex Connaught Circus, New Delhi. As per monitoring conducted by
approved lab on date 10-10-2019 from stack number one the parameter
are PM is 150.20 mg/NM?3, Sox-11.5 mg/NM3, Nox-7.80 mg/NM3, and in
stack number two the parameter are PM is 143.2 mg/NM?3, Sox-12.3
mg/NM3, Nox-7.50 mg/NM3 which are the within the prescribed limit,
copy enclosed as annexure -1.

4.  During the inspection on dated 07.11.2019 and 20.12.2019 no smoke and
carbon dust found surrounding area, well quipped automatic/ Mechanized
process is used to handle black carbon, in this process black powder is
directly filled in plastic bag without any spillage. Plastic bag of black
corban is stored in closed and covered warehouse and sold to traders for
recycling. Green plantation also found outside of factory premises.
Photograph enclosed annexure -2, o

5. Regarding diseases and death from running of said unit, report with letter
no.176/pradushan/varsh 2019-20 dated 17-01-2020 received from the
Chief Veterinary Officer, Shahjahanpur, and letter no. Zero dated

16-01-2020 received from the Medical Officer In-charge, Community
Health Center, Dadraul, Shahjahanpur, which shows that there is no such

type of evidence found. Copy enclosed annexure -3&4.

6. For the control of odor generated from pyrolysis processing, pyrolysis
process is carried out in covered shade and close loop for control of

emission wet scrubber installed with stack.

7.  As per official record before establishment of said unit was applied for the
consent to establishment (CTE) on dated 13-03-2018 & Inspection of the
site was conducted on dated 07-04-2018, on the basis of inspection report,
Consent to establishment issued wide order 18933/UPPCB/ Bareilly
(UPPCBRO)/CTE/SHAHJAHANPUR/ 2018 Dated 11.04.2018, copy enclosed
as annexure -5.

8. Unit has applied on line application for obtaining Consent to Operate
under the provision of Water (Prevention and control of Pollution) Act,
1974 & Air (Prevention and control of Pollution) Act, 1981 on dated 23-04-
2018. Further consent to operate was issued under the provision of
Water (Prevention and control of Pollution) Act, 1974 wide letter no.
22460/UPPCB/BareiI!y(UPPCBRO)}CTO/Water/ Shahjahanpur/2018 dated
28.04.2018 & Consent under the provision of Air (Prevention and control

z Page No. 20f 3

NETWORK N.G.T. REPOFRT %k
(v}
(F )

Scanned by CamScanner



of Pollution) Act, 1981 wide letter no. 22460/UPPCB/
Bareilly(uPPcBRO)/CTO /Air/ Shahjahanpur/2018 dated 28.04.2018, on
the basis of inspection report dated 27-04-2018, which is valid up to 31-12-

2019, Further renewal of Consent to Operate applied on line dated
15.07.2019 and on the basis of inspection report dated 17-07-2019,

Consent to operate was issued wide letter no.

61635/UPPCB/BareiHy(UPPCBROJ/CTO/Water/Shahjahanpur/2019 dated
05.08.2019 & letter no. 61633/UPPCB/Bareilly(UPPCBRO)/CTO /Air/

Shahjahanpur/2019 dated 05.08.2019, which is valid up to 31-07-2022,
copy enclosed as annexure -6,

From the above facts it is found that the concern grievance industry M/s Network
Plot No. H 1 1,12,27 and 28 UPSIDC Industrial Area, Jamaur, Jalalabad Road,

District Shahjahanpur complying the provision of environmental laws, On the
basis of inspection dated 07.11.2019 & 20-12-2019 and official record present

Status of said industry attached for further necessary action.

( Preﬂ%r%gg‘;{anauji a) (Jitendra Lal )

S.A., UPPCB, Bareilly A.E.E., UPPCB, Bareilly

Regiofﬁ Officer
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Company Name:, Netwod-c :
Address: Plot. No-11- 12, lndustnal Estat. 3 :
(UPSTBC), jaialabad road Shajahanpur, B2
Pin-242001, U.P Siett
Nature of Sample: Stack Mon'tdrmg*
Locatlon Point : Stackz 1
Capacity : 10X2TPH %
Stack Temp %: 144 - '
Dia & Helghtof Stack. 0 79 Mtr &33 Mtrz
Shap: Round _ * |
Fuel type &Quannty Fuel Oil 0 5 KI/Day : I =
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Company | Name. M/s Nertwork~ J

Address.__P!_ob. No-11_12.__|ndqstrlal Estat

Capacrty T0X2 TPH"

[ Stack Temp %: 141"

TAmblent Fenip06E 30,

Dla & Helght of Stack: - 0.79 Mtr. & 33 Mtr.,_ '

Mateﬂa,l,qfic_onstrqctla

Velochty: 7.5 M/Sec.~ 7' %

[
| Shap: Round
| Fuel type &Quantity: Fuel Qil- 0. 5 Kl/Day

APCS: Dustcollector: 0 ' -

I 1:'" 3 == ¢ i :‘ S
2 "NOT SPECIFIED
= T NOT SPECIFIED.. -
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UTTAR PRADESH POLLUTION CO:

Validity I‘crlod 11/04/2018 To 30{04;‘1«‘.015r

J_'.

Ref N ' : el
1Q‘JJJ;‘UPPCBmare|IIy(UPI’CBRO).’CTL.’SIIAIIJAIIANPUR f2018 R e

To

M/S HARSH GOV]ND MODI
M/s NETWORK B £ o
M/s NETWORK Industrlal Arca Jamaur, Shahjahanpur
SHAHJAHANPUR W

Sub. - Consent to, Estabhsh for New Umt/Expansnonwacr 1cnt1 ‘u‘nder the lJl‘O"ISIO“S ok
Wahﬂ- (Prev*en,tmnﬁ ol of pollution) Act, 1974-as. amended and Anr (Pre’/e""o“

and control ofPolution)_,—Ac IDSI*as amended. '

Please refer to your appl:cauon form no. 995684 datc - 13/ cdmining thf;.,
splication with respect to pol lution angle, Consent to' Establlsh is grantcd subjcct to the: 'CO.mP]“mC" e

lowing co nditions :

Consent to Establish is bemg ISSL
A- Site along with geo-coordmates
B Main Raw Matenal o

Name of Raw Matenal Raw Materlal Uml.‘ Name ‘,-Rlafﬁ}Ma_tgr{all_ Ouantlh'

r Waste Tyre-8 MT!D Melnc Tonnes/Dav

C- Product with caP%clfY_ o i,

Name of Pll‘odlll.'{'!f_"-t'!.:' ;

Carbon Bla'ck-:z'.'B:MTf'D pedaiiy
lron Scrap- 1.2 MT/D-" "

Rubber Processed Oll 4 MT/D

D- By-Product if. any w:th capat:lt

Name of By P_"Oduct if o ’

NA | Metric Tonnes/Day- | -
E: Water Requ:rcmcnt (rn KLD) and its Source* [
R Sourcc of Wnter Details

Source Type. i
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" Dffluent Details__

Source Consumption . 0" '

S
' . Doméstic _

Industrial

G- Fuel used in the equipn

ment/machinery Name arid Quantity (perday) 5 e

Fuel Consumption Detalls. 55 i i

Fuel . "+ Consumption(t d/ld) e
Diesel o : .OOB S
l Others - 2 :
ers, it will be mandat

For any change in-above m_ent'i'oned ﬁarﬁmét'
again. No further expansion or modification in t
of U.P. Pollution Control Board. "
vou are directed to furnish the pr
Effluent Treatment Plant and Air pol
quarter in the Board.
3. . Copyof thcf:w,o'rki'orderjpurchase_;o,r_de,
Trcatment‘lf’lant_}Se'w_c_r_ag’e;;’_l‘_r’catr‘quht.’ lant /Air Pol
industry till 30/04/2019-to the'Board. - ;
| not start its operation;
ct, 1974 and Air (Preven

he plant

og're_s's of E

-

4. Industry wil nless. G138 ¢
Pollution) A tion and €0 6l‘0
[t is mandatory t0 submit Air a r.COl
before start of operation, to the U.P. Pollution Control.

6.  Legal action under water (Prevention an

L

information,in cas
Bank details.

e-of fon:comp

Specific Conditions: -

Please note that cd:'_]seﬁt“:t'cli'Es’__tal_nji@h will b
' ar'd_=r'€':‘scrves;-'i_l's;.'1j_i

fied above: [ndustry

lution control devices by

ri.; re gardln g i l'liS ll

Jution

nd 'W'ater-lédns';ciit_Abélic’fjﬁ_
: | Board.
d control of Pollution) A
Control of Pollution) -Act, 1981 may ‘be initiated: against,
' 10 liance of 'ab_(_}\{e"':t_‘?‘.O'l__'lﬂlt'lo

sh_al_l'n_bg carrl

staBtiﬁh‘nﬁE’ﬁt"ofbIei__nt'_a‘nd' ne
es. b "'I{}lﬁ"d"ay_ofcomplenono 'su

ct

mentioned conditions: Board Té: for amendin
_'.tl'__‘y';i's”di;'é_ctléd{toil',_subrn: itsfirst
1/05

conditions specifiec I .
mentioned specit'w'a'ndl gcn;_ra’-l:-co_nditionsj-_ti11_.-;.1-.
regular compliance report otherwise this Consent.

Copy To -

. GE.0.(C-7)

i and supply OE 100

Cly .t
the industry’

ory 1o obtain Consent t Esta
:od out without prior approva

.5u

074 and Air:(PreY
With.-out:any: prio

‘revoked.

ACHAUDHA

ate:
P - OTE0A
o ,':|4:26:38 +
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“UP. Pollutign ContialiBosdl
"1219/1 E-Block' Rajeﬁdl‘a ;a”gar -
-_'_-‘Barenly UP - i s R

SUB: APPLICA [QN kFo"

-'It requested t6 kind
§ hlch l shall be hrg

" Thanking you. i .
Yours faithflly,
For M/s NEMEQR’Kf‘_ S,
il
S
e 12

10, :
Regional ( Off:cer S i

OIL AT M/s NETWO ORK; IN NDU

S oé‘-'os 2018 P .

Dear Sir, p e
No-009902 dé{
Only) in* favour of

We are enclosing her

i 50D
Rs 10,000.00 (Rupees Ten Thousand five hundred i
ble at' Barellly as No- )

payat .

“Regional Officer, up Pollunon Control Board"-
Gbjection certificate (NOG fe : b
i
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Apphcahon for Consent To B abllsh

Note: 1. All cnc[osur“es, appand:ces PTOJEGIS plan _
S ﬂl‘ld scheme [ l’I’I catg

- Inconiplete application will be rejected. .0 be SUBmmed il ph

/~ 3Nowork pcrtammg to 51tc de\ elopment or constructlon of m

1 'ndcrtake

~ 13/03/2018

From, : i fb
/s NETWORK, Mis NETW '
Jﬁnﬁaur Shahjahanpur ORK ndDSU‘[a} Area

City:Jamaur i . e

Block Shahjahanpur . % e
District: SHAHJAHANPUR ' |

To,
The Members Secmlzlt‘y,
Uttar Pradesh Pollution Control Board__
T.C.12V, Vibhuti Khand, Gomti Nagar

Lucknow(226010) _

: rs.- HARSH GOVIND MODI
mal angle’ for proposed
_*MT?‘D per/day by

Sir,
1/We M/s M/s NETWORK (namc; dsed
hereby apply for Consent To Establi b NOC)
production of Rubber Processed ‘g N
use of niain raw material 83 6r/d

other-particulars and’ ‘plans in'trip
L. [/We furiliet declare

oo correct 0 the: bes__l
L 1We heréby guaran ent.an CII]ISSIOIJS w111 be
within the pr};s%:h‘bcd st sduction :will be started only after- .
e 1mplementmg a.nd ) . posed héréi :
3.0 o 2lWe: hereby guarantec-that-_quah" of f : ssions w111 be
' ribed standards of the Board. “productio w1ll bestartcd only aﬁer :

pos}éd hérein.

ient under sectlon 25(26 of Water Act
jonths” before start of tnal and

within the presern
n-nplementmg .an

IWe undertake ‘that T/we Will appl)' fo

d operatmg the polluuon conlro "cl

4, KN
and consent under secﬂon—QI of the Air Acta
comply with the Water Cess Actr1977
5 [/We declare. that thc prowsmns.of‘these Acts have be
if the'site is not approved

i e AT accent. that, the ppli i is for praposals submlﬁe d if the si
oo then Ihe Fnal demsmn ofBoardwlllhc,accepted' ForE T

if_Y-_q;i’r's'j aithfully;

SH GOVIND MODI
MOHROSHANGAN,
SHAHJAHANPUR

Dasdaaomng
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L DN, 5 e Noc Al‘Dhcmdn) 3 pii -
wqg;“oafnmidtrr;ssgc%gﬁw& " TMis NETWORR il 0
0 - »|Jamaur, Shahjaﬁﬂ?ini .. ORX: Industrial Area, b ¢
SIREEN M e o
. iscellc i B
H(‘cnbral _ aneous [ndistry . |
N & Addss of App“"fmt HARSH Gov‘néiin o -"'I‘\;I;I{‘ROS.HANGANJ |
~ | Proposed Location (Attach location' g " SHAHJAHANPUR —. !
” . |map of site Showing of point2.3) . A“a‘d’ed Tl ‘-
4 | Details of difeetidh aid distance of RIS LI S _
nearest sanctuaty; h:ghwqy l"dllwgi-' || Surrotmdingof '.I',"""_‘Dis_tm’l"c’e (in | " Deserig -
O {line, human settlements; riveét, dm,-‘- s, Snf'c. ' .. Hireters) . Wi ;
i teserved fotests fehgmus places et SRR T o X ARV g | i
* | forin the site (Tnia5 kimy distatiea) ] : ; 4
A IC’EEESE%H'.ng;flandﬁ%:rrglousure i aran e :
rtificate) Agricu / Rcmdermalf' A 5 e ;
<| Commercial/Thdushal -+ ° o uatdwd -r' e s
5 \Dctaﬂs of Tetter ¢ f'fﬁténtféfs UP68B0001217 ,: g & P ;
Registration Dobument~Attatched e i
6 B}?ef process description w:th ﬂow A’ITACHED RN
chart : ' Ericlogtre Now: 7
. 1 Documcnt—Attatched et i
", IIJ.imof..‘.?m productswuh dally Pmduct'Name ‘ s Quantlty g ¥
l | designed capacﬂ) . Garbon Black- 2“8 MT)"D T o ’%
| &5 s ‘
’ 4 |List of bye products wnth da:ly |
|" designed capacity b8 T _ i
fr 9% | List of Basic raw_ matenal_wnh' ' S 1
b consﬁmption - | ,:
10%|Xiktof o nal“tﬁutSoperatéd- o P Iy
|3l g_-' p 1cantcms partners SRR .
— Capltal cost of propact R =
Nz—7 e o
of-12* Expectcd date of comlmssmnmg of s ;
___ Water Pollutmn k srge o g
4l Source of Supply of water I'j:',__"3'S'dﬂf"C'E*-Typ'e-’:-1 Q_iiaﬁiitj* el

' "~'-7Source Cunsumptmn

2 | Daily Consumption of water™ -

Domesﬁc J 5

13 Total quanhty.'

o|discharged pefupa’i A8

F D:gme's"ti'c‘_'f:

T AURRIAR T Sl e - 0

4| Are there any;cXpeCt
J = z
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cafca%la Bmformaﬁbn s | BT - “
g oharacfehsuc’* S el ‘N““""?.f.E-m‘!“"f e S |
P i == Tnfoination |
. PrOpOSCd Time bound programme - |All Work ks ) e Vi E:._
com leted b ti f Iant &
/i@!w Pollution Control .System Document-Not Attla)tched efolr_?l tr,all produc 10110 > AR
L M final discharge ~+__|Closed Drain . %% TR St =
'y [ointof finaldischarge .. " |Any Other e TSR N
;10 [SEd;sma] efﬂlflﬁnt allowcd to mix |No = . - T - ESUSEE !
Wi omiestic'& ﬁéﬁt,gf 1o Specify
| dispe disposal ofsdome‘snc fﬂ'ﬁ'en‘tp g5 Domcﬁﬁcﬂs ewagetreated thmugh SCPHGL____
L_ig\trPollutlon’*"' S ol dnin s Jr %
1" | Type and qirantity ‘of fusltont R i
per day in mahifactuyihg of - | e :

subsidiary process. Diégeif'- e

Dctmlsofem1s.°.1onsm Expe 2 e e T 5
combustion SRR e it S TP AL M e %

13 \Expccted process emlssmns sourccs 5 N co : ;
quantity : o Sl "'-_; : = TR ' _
1.4 |Proposed Air Pallution Control | Not Attatch [ S R S o
System for flue gas and pfocess ; ':' PR g S AR S e L T : )
. .. |emission : i el : et R < i [l
]1-.’5 .| Capacity of Proposed: Dleﬁel Ph ) e N 4! | its 8

;5| Generating SeLmKV_YA v - ;
"1',’6.;."" Height of all soutcés of emissiofi — —] i
s |Solid/wWaste e zardou | - Mode of

| 2 i Disposal 5
-
4| Details of use and storage df"* :Sf&i‘ﬁﬁé.}i{.asﬁ'ihe' 3
| 1% Hazardous materalg<: .. Poh fing niwer o ¥
5.1+ |Plan for Safety-and dlsastcr L NA K
| - -/ management _ RO
NaOafed 13/03/2018 S i Ap HAR HGOVIND'MODIE B B
of L ddress of:Applicant:- MOH ROSHANGAN.T a2 3
5 ; S‘HAHI AHANPUR ' - _ i
| mronm'rrom‘:a_f ﬁﬁbmm‘
[ | NOC i ‘
——_1 | I Productlcm ProcéSS '

| 2. Land Owriers v

] 3, SSURegistratio

'. 4, LandUse_Cerhﬁ&a i g
i Loc’atmﬂ*Ma’p:.' e S B
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CONSEN’I‘ ORDER

of No. -

‘s E;L-”,_,_,--f{‘,l_ ; 4 st
;2.560&)? PCB/Ba mlll}'gU-PPCBRO)!CI‘Ohvatcrjs Dafcd ;-.;.2..8{_04(2018

' HABJAHANPUR /201

To, A,
Shri HARSH GOVIND MOD [
M/s M/s NETWORK: -+ :s)
M/s NETWORK Industnal Arca, Jamalir.
SHAHJAHANPUR s

Sub:  Consent under Section.25/26 of The Wate - -:}_.
{iaamendsd), f°”‘“’°hal'zs of eflluett 1o MSB

body:or. dram 01; lan under;T

1 For dlsposa] of cfﬂuent mto"\irater* ter (Pr "Y'?““O"-Oand contnol of

RK is hereby

Pollution) Act,1974 as amended (here aﬁer:efmd ,ﬂl act) M/ i ihirongh: ETP for
authorized by the board for dischargé:of their: UL B tfh et 15
irrigation/river through drain and disposa ot%do\_‘ ﬁ ffhfg Y/ SOAX It SUDject t

gcncral and spcc:al condmo::s mcntzolned int

JP-Pollutio Control Bcard

In spite of the conditions and pmvlswns mentioned:i i m 2!?(2} af the

| reservesits right and J:owers‘ o rccousidcr/ﬂméndl

Dl’gluﬂys!gned
iR '.- bym.:.vuw-a

/
,/

i

'i‘,nclosed As nbuwz
]_( nd:tlon of consant)
-4

aml: opy to: C.E.O.(C-7) .
o In

_

|

i

| Scé'hn'ed -byVCamScanner



B 1+

o 4 4o Consent issued to M/s M/s NETWORK vide
o

sent Order No. 1538434/ \Valer , _ _ ; il i 28};04!‘2018
; j P N Ul iy TChadler glte [ Aoty M s s : _Bte_ :_' Al
: CONDITIONS OFCONSENT e R

This consent is valid only for the : -
4500 TPA, CARBON BLACK 4000 g’P“dﬁ’EOﬁ“c"“" sapaelty °%RUBBER PROCESSED OIL

The quantlty of maximum dally cffluent discharge should not bc morc than the following :

____ Effluent Dlschhrgu lﬁetalls
S.No

Kind of Effulant Miximum daily . ’I‘reatment fncllity and
| | : dmgﬁﬂfdﬂ? d:scha fge point

Domestlc _SefficTank |
Anangemcnt should be made for colléctie ot of: “t'i?é“&;e" 0y ré’éﬁ;‘fﬁ?&r‘mc’sﬂc effluent i
S»melﬁ' An closed watér. supply system: The ﬁea’te&&o?hc‘sﬂ a‘rra%" ndustrial éffluent/if discharged :
outside the premises; if meets at the end of final dtschnr /e dtrangément shduld be made for
measurement of effluent and. for collecting its: ‘sample; Except.the effluent iriformed in the

2 lication for consent no ofher effluent should entér.in‘the;said arrangements. for collection of

: uent. Tt §hould also be: cnburcd that domesnc cfﬂu“cﬁ tshould n
rain .

The domestic effluent should bo h-eatcd in: trcatment plantf
the follomng norms dated treated ofﬁuent

( [ S I}omestic Fifulant

ol SNo [~ Paramietir

5. The industrial effiuent should be trcatcd m trcatmcn
conformity with’ thc following normé

S.No bl f s " Parametef '

Effluent generated in all the processes; blecd waier, coo]ing cﬁluen nd th cfﬂu
washing of floor and e 3u:pmcnts étc should be trested befor

effluent so that it should be- accordmg to the norms ])ni
Act,1986 or otherwise mandatory. ...

The other pollutant for which norms. havc notbccn the sam
norms prescribed for the water used in' manufacturing process'of the ind
. The method for coljecting industrial and domestic, effluent an
- Indian standards and. its subscquent amcndmcnts/standard
(Protéction) -Act, 1986, . -

The treated domestic and mdustnal efﬂuent be mlxcd (ns er the provisions:gECé;
disposed of on one disposal point: This common effluent rﬂ

sposal point should have afringement
flow meter/V Notch for measuring effluent ﬂnd its Iog book ge ﬂ‘la?ntame d il

I

iml
Ing

Specific Conditions: _

—_—

11 with the permission of competent 'xi_li_;hc‘irit)i"-i'._i" .

NG,

S'(.:énned by CamScanner



CONSENT om)m SRR s

‘Dated : 28/04/2018

i‘f s mlmpcB,!nnroilly(UPPCl!RO)ICTOIaIr/SHMlJAIIANPUR

\‘\\:-

OIS ANPL
_ VR _“‘ !}n ~.|=m.:.-\. :
: A . i A : ».\ .! -1 3
Tﬂ ] R R ._'. i ; W - ‘ \'\-..;'_-" ; : b .l .‘“‘ ;f.‘..- '\;-'\_;\-:_'I, Fors iy "
Shii HARSH GOVIND MO~ ©1. i oy IR
M/s M/s NET WOR]\ ! I S .‘i::-.. S ‘..' o ¥t
M/s NETWORK Inﬁustnnl Are AR B R
0, Jamaur Sh hn
SHAHIAHANPUR - : “hj“ m"“’
Sub:  Consent under sectl 21!22 e e i Act, 19§'1w‘ :meud.cci)
to Ms. M!s Nbﬁvgi{l\“ Hq_l.’;‘!_ha.‘\ilr.(l’meution and ‘ooutrbl I_fPoanlflo) . ___..(fff'.‘ ‘
! A Datcd 28;’04:”01‘5

Reference Appl:cauoh No.. 1537652

1. With reference to the apphcut:on for conseﬂtnfontmisﬁ\ﬁn‘ "ﬁ\ the _'plant of M/s M/s
NETWORK. under Air Act 1981.It i§ being au onsed_ ‘t.ha’ standards. in

environment, by the Board as . per enclosed cond ditions - 0
This consent is valid for the pcriod from 28/04:2018 tO‘ /12

Inspite of the conditions and pmvlsions mcnuoﬁcd mth‘ onsent oxds
reserves its right.and powers to reconsldcr/amcnd any ot 1l ‘aon -_
trot of Pollution) Act; 1981.2 nded.’

¥ ‘t‘Jlluhorr Control Board
de _'ction 21 (6) of the

Air (Previntion and Contro ANIL od
This consentis bcmg |ssucd wnh the pcnmss:on of competcnt authority. . “! wm LTN .
. ; p \’. -.1_-‘--I* \ _"' A uf ! ¥ ‘M~.
Enclosed : As above .
(condition of consent):_. 's‘-lmgmnyslqned )
g e A TR
Copyto: . CEO.(C-7) . r- O Aa 3
; 04 40530°
_CER

Scanned by CamScanner
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&

{ This consent is valid only.for th
. 4500 TPA, CARBON BL};\CK 430

stacks

%Pved

ON

mductlon capapxty of R;' " BER PROCESSED OIL -

SCRAP ‘_,s.oo TP,

p——

i Air Pollunon
SNO Air Polution me Of Fue]
1 125 KVA - | ""'-53"_H'SD'. — -
D,GISET. i ehni

Emlssion ( ‘uah i

S.No

tack_l\_l_g

Detsils i}a_ Al

b). The emissions by vanous stncks into t.he enwmnmcnt shbuldbe  pet the lfotfh 0

Quantity of other pollutants should also bc 2s pcr the n n
otherwise mandatory '

The equipment for air
approved by the Boar

prior approval of Board .

The operation
quantity of poll

CClor otherwise mandatory . . . :
Unit should do provisions for. ﬁngtwa cmlssions chl' Aney/sts
& CClor otherwise'mandatory . i

The unit should submitthe stack em:sswn moniforing
consent order along with thé point: wise comphqn, 2 16,
monitering report should be subm:ttcd o

Specific Conditions:

ued with the permission of competent authari

.-". ‘a

ollunon control system ﬁhd
_should be installed'in: th

The modlﬁcanon or installation in. the cxlstmg polluﬁ(m cont

H

of air pollutlon control system and mh
utants should-be in sccordance wlth the y,

sy

Scanned by CamScanner



‘State: '

i EDistrict:

N S
sub-District:

gra| lnfarmation SEa
7 t . Kol
ﬁ,ﬂf’ At G g Fresh Water
hmucn Type Categoryl Tvpe Of App\lcation Waste Management ERUITI
i
me of Indusiny; |wis NETWORK - T .
ed Sile Plan’ wlth Locatlon -

Applications for Issue of NOC to Abstract GroU Wa

Appllcatlon for Pérmission to.Abstract Ground.w

 umber 21-4!3319[UPHN012019

SR p—

ﬁﬂemment of India
nistry of Jal Shakf|
pepartment of Wate(e:r Resources, River Development and:Ganga &l

entral Ground Water Authority: (CG\ﬂ\) R venatsonl,_

(Apphcation For New

s

NOC) ek

catlon Details of the Industrial. Unlt- (Attach Approv

Address Line 1

Address Line 2:

Address Liné 31 )

District:
Sub-District:'

Pincode:

—INDUSTRIAL AREA, JAM)
| SHAHJAHANPUR, U.P:
SHEnE __._~_-—--~*

UTTAR PRADESH;‘-:___"-'_i'.____': o =
il SH'ﬁJAHANPUR L

g "__. I. Jamaurr:‘- i

S 1 825}'60

Fii NonQNotlﬁed

' .upsmc PLOT i
AD ROAD SHAHJAHANPU ,U.P.

R LU

si:Industrial Use

Phone Number with Area Code

At iiu 8
Mobile Number:
e ey

Eax Number:

E-Mail:

“harshgovindmodi@gm

(V)

salient Features of the Industrlal Actlwty

Waste tyra is used as raw matérial for production of pyrolysis 0|I

v)

Land Use Detalls of the Existlng I Proposed lndustrial Unlt Premlses Ownersh'p of the Land e oy

Land Use Detalls

EXISMHQ {Sq meter}

Pro}aosed (sq rneter i

, Grand Total (sq meter) |

4 Green Belt Area

25?994 R

2579, 941 \
i

' Page1of6 \|

e 43 032
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Department of Water Resaurces, Rwér Developmp
Central Ground Water Authori
Apphcauons for Issue of NOC to Abstract» ¢

s
<%
%‘:—-

Application for Perm1ssnon\to Abstract\Groﬁnd
(AppHcahon For New. Néc

o =

( noﬂﬁnmher 21-4!3319!UPHND!2019
| |RoadIPavedArea \ B S
I~ Zooftop area of bulldinglL

;]m(n:.

irotal =
| : I
an ——imaga In the Area (River/ Nalaete): i~ ¢

) {unn Source of Avallability of Surface Watér for 't
{nfrastructure Use (Submit Water Avallablllty f b i

Non Availability Certificate):($) % i = //J
(viii)|Average Annual Rainfall in the Area (in mm): 1046 00 S |

Within ZkmeRadius of * |

(ix)’ Townships | Villages

! the Industrial Uit :
| (%) |Whether Ground Water Utilization for: "

03;011‘291___8.___"_'-;‘;- N T T ; }

_‘\; Date of Commencement Industry oa
ﬁ"\ Date of Expanslon o PR S o : d_ e
f Water R Girement (Fresh an dRecycled Water Usage): .. R l
Dehns goblaef eﬁer Baiance( low Char‘t of Actwmes and ReqUIrern t fWater at each S_talgs_j ($)_ .

a) |Ground w

Surace Water Availabi ;
(Canal, River, Ponds:e c}{ 3Iday)

m Any Agenby (m31day '

E CETRET R oy a0}

oemuzmgoazsm;- e B S s 1, 0 T (Page2 0F6
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ﬁlovi'e‘mment of:India

artment nistry of Jal Shakt: . ; ﬁ
Dep of Watér.Rgsources River Develo?al:::enﬁl-a d .

‘ Applicati entral Ground Water Authorlty;(6 G eration

/ lons for Issue:of NOC to Abstract,(; r'r"d' o

ppplication for Permission.to Ab : .
stract Gro
( Appllcatlcm For Newugg‘Watemfbf In@ustnal Use | :

ANumber : : 24-4/8319IUPIND2018

jion =
b W
— JBreakUP of 1 ater Requlremenl and Usagn- . s
7 T Activity  Existing " b e it aniiach
'I Re%irenmgent. leogiosed TSR s TNeof Annual
(m3lday) . (f:‘:l;fzr:ﬁnt Roqu;rz{ment Operatlonal Days | Requircment
-~ Industrial Activity ‘ 200 - (m [day) I_“"i_YeaUr ; (m3/year)
~Residential | sty (000 ; - 300 600.00
[ |Residentia 1 e ' _
:| Domestic \ 00 000 R 00| 300.00
~[Greenbelt — SN S ELESES e S e
' P - e : 2 e = ‘0
" |pevelopment - L ' 100 40 11,0 300|.. 300.00
' |/Environment - :
IT»“alntemnce St I ;
'Olher Use ‘ < 00a ;¢ i 000 s e ) - 0.00
Grand Total | .00 0001 ; o 120000
f—— — - =i ] SRR 111 __,_:___,ﬂ._-—-—-—'
(iif) Breakup of Recycled Water Usage: - * . Sl e T B S s ; il
L ) e, (m3fday) . = | - (Days) __‘ e ir’_‘f’f’fi[)_____-f
(a) iTotal Waste Water Generated : i S 4 80] et s 200 450.00;
(b) \Quam.ty of Treated Water Available - |1.00- "~ B w2 y :ﬁ A 1
i ot 00, inars 25300} | 0.00|

\ | ). |Reuse in Industrial Activity:
‘ \ ii). 1Reuse ih Green Belt Development
||

iii). ]Other Uses:

| I (c) |Totai Treated Water Utilized: -~ =
thGrcund WaterRequIrement: : 2

Groundwater Abstrachon 51ructure‘ Exisﬂng
Nurnber of Existing Structures: - .. . "

oot

_2th2
%’iqg:%ciﬂ;

Type of Depth- | “Depth:. D’[s'cha;rgs_ [Operatlo r Whether Permission
Structure (Meter) - to (m3/Hour) € Reglstered
NameFYear oo T Water e a | with C'GWA!lfso 4
Diameter |- Level | i 0 L% . Details Thereof
. Ccnslrucﬁon (mm) | (Meters | .- :
| i - | below St
| .| Ground ..
- ; o feLavel) | ot
T TBorewell/ |60.00/50 | 10.00f .~ 2.00{2/3 Na -
2018 ’ e R B0
'I' [
L/(b). Groundwater Abstraction Structure« Proposed: " " * b A
'Number of Proposed Structures: ) R ' ,:‘
SNo. | Typeof Depth Depth |Discharge Cfparatlo Mode | - Horse: | Wh =
| Structure (Meter) to (m3/Hour) | nal s of SR T “"‘3" Fin'le_tl'leEr
| Name / Year | Water o ngrs-.- et thaf .RG"}":"S'SE’;
| of Diameter | Level o (Day) | ‘Registere .
Construction|  (mm) . |.(Meters : Days | - iwid with . | el
J : hB!_O_W i : 4 (YEBF:I & 'CGWA [f -
Eg- Ground e Details :
5 2 HR Leye) e - Thereof -
._J! th .
J I

Scanned by CamScanner



- Governmantof L

: . Ministry of Jal Shakf .
pptnentfWalr Resros e nivim. itands
* Caittal Ground Water Authoriy (GOIA

' Applicaﬁdhs- 118506 0f NOG to Alstiant (A |
fot ISsue'of NOG to Aﬁ‘stmhtgsfﬁma;wif

2
=

—
o=:

i

4Ry
A
A

(Application For New HOC)
oy Number : 21-4/8319/UP/IND/2019. el el |

[ L

Availabili ' ot : ) S
{E ndwater ty (Please Enclose a Comprehensive Report / Note on Groundwater Conditlen in and {
(] !

Application for Permission'to Abstract G OundJWthrfbrlnHustrrqlUse

n
ndho A1) Applicable to Industrles Gonsuming Greater Than 500 m3/day : (§).

I

'.\’1:’-"« plicabla
s of Rralnwater Harvesting 2 = Y L
ﬁe:;:-arge outside the - ng and Artlficlai Rechgrge Measures P{opose.d _.{Imple_rnented. If Ground Water
industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Alr - Yetal
ency if Already implemented, details _
ay be furnished. (Atach Rainwator Harvesting [Artificla Rochargt Prﬂpos%n.(s}; Rt
e FEWH plan is attached to the online application and also wil be submitted with a hard copy of the application. |
Consentto_?peral_e | Estibilish | Approval Letter from Statutory Bodies viz Ministry. of Envlronmerﬁ”g Forests g'
(Mo_EF) or State Pollution Control Board(SPCB) or State Levél Expért'Appraisal Committee(SEAC) or State Level :
Environment Impact Assessment Authority(SLEIAA):(S) o v P 1
(Previous: Referral Letter) ~ *  — - !

L___ .

|Attached Consent/.Approval of Government.Agency i

- ]

[Letter Number o PN . |e163s/upPCB/Bareilly - : |

] gl (UPPCBRO)(CTOMwater/SHAHJAHANPUR/Z013 |

SNl Consent/Approvalof | Attachmeiit T R Naime /(i 7 |

Govornment Agency ' 1o i W R

| 1 \SLate Bollution Control Board  |UPPCB CTO. - WATER ORDER Uploaded Certificate (4).pdf

e ——— - —— _ —— |

| |Have You Applied Earller for Groundwater Clearance from CGWA/ State Government Agency:* " "
q!f‘(es, 5o Details thereof with T S e ¥ g A IR S A S

|| st Y- o e

<t the industry/ project/ unit as

USTRIAL USE- Self Declaration g
ihation during |

[s 1o certify that no case related 10 ground water withdrawal/ éé'naé_rhit}_ati on i pending
n date. Any such case filed agalnst the company! project. unitin ra;p.qctfbt-g(_qu'nd‘
~e pendency of this applicat

ion shall be immediately brought to the'noti
is to Cerlify that the Data and Information Fu

mishied Above are Tre 10
ware that if Any Part of the Data / |nfquméthq._sq'pmlitt_gd Is Found to,be’
/Il be Rejected Oul Rightly. e SRR e Bl

S clication Proforma is Subject to Modi
, Sector-B. Sitapur Road Yojna, Ram ]

gainstinel
'wjihdrayali‘coniam

ha Best of My Knowledge and Belief and 1 am ;
Falsa of Mjs|eading at Any Stage th= Application | -

BE—————

fication from Time fo _Tlm'e.'

|
r
1

5plication should be submitted to Reglonal-Office. _ = IO
->nal Diroctor,Central Ground Water Board Northern Region, Bhujal Bhavan,
j Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021 . =~ . :

onmplele Application will be Summarily Rejected. . . .. 14 bt
ill the Print Out of the Ibgr.gad‘._borﬁg

Application Is Submitted to

omitted Application will not be Processed

onal Office. u : e BT .
| ciept of Processing Fea of RS. 100000~ (Rupees One Thousarid _'Ohly)"s\u'lﬁrﬁ;_uad through NON TAX RECEIPT PORTAL —1
! Eﬁbharalkosh.gov.in) should be attached along with hard copy of application, i s ol LA : i
{—atkosh Detalls:- R : : ]
'3t Kosh Transaction |811190003412 . - 1
Jroe- sk [
at Kosh Transaction [08/11/2018-. " .. " | |
~Tho Processing Fee is Non-Rofundable. Applicant should ensure and Chack Ellblibliitﬁ-'aé éub?nis';{oﬁ Qf Application

. Requlred Documents before _S;_qprpiijlng Online Application.

___,lached Files: % TR o _-.‘,,,I i e ; ?, : “oé’?i

| : ;
08/11/2019,03:28 M~ L
SRS PR ot age 4 of 6
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Gnvernment of; India,

)  Ministr
_ ! pepartment of Water. Resources Rz;féle:f}f';

Central Ground
Applications for lssue of Nogﬂihi%::;?t!

Application: for Permlssmn to Abstrac,tz i
(Apphpaﬁ‘on.g__; (e
o Number : 214;3319;ummm2019

r .
fyan vith Location MaF‘(Pre\rlous SItePlan) (Refer' '
gﬂachmenl Found! L W

mfed Revenue Sketch (Refer' 1 {lm
Mmtachment Found! - -

pocuments of Ownership / Lease (Refer- 1 (VJ)
No Attachment Found! s

sO;Jrce1VFal;e)r Availability/Non- -availability Cemi‘cate(Previous Source of Avallablllty of Su:face Water) :
Refer: 1 (vii

; s.No 1 AtlachmentNama
lNon-avanIabnltty Certificate *.

Water Balance Flow Chart {P"Wlous-\gf“:
No Attachment Foundl

Recharge Measures) : (Rafer. 5]

sNo | AtlachmentNamé v
1 RWH Repod :

: Fiairf-Walé:'Har..ve,s_ﬂ.ng'-ﬂO

Authorrzatlon Leﬂer{Prevlous Authorlzatlon} e

"S.No AnachmentName_.. |
1 Aulhonzauon Letter =

1). Ground Water Quality Repoﬁ{Previous NonTPolluung Efﬂuen

'_ No Attachment Found! -
). Extra Attachment
No Attachment Found!
). Scanned Industrial Application

No Attachment Found|

). Bharat Kosh Reclept (Porcessing Fee):

S.No Attachment Name ... .'Flllé"Narh'é'_

1 Bharal Kosh Recnept

Page 5 of 6
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' o ‘{er"ment of Indla ..
Department of Water Resourc nistry of Jal Shiaktj

. | es;: Rlver Dévelop
[ Sl Central Groung: WaterAuthg:?
/ \pplicat ons-for Issue of NOC oAbstract"GroU

Application for Perm:ss:on to Abstract Grpund '.z'até‘*r
(App fcation For New NOG)

jion Number 21-4!8319!UPIIN012019

e’ o S N f','f'grj'a_tur_e' of the applicant
/ place P w5 a5 g Ca L (With offical seal)
." pssociated User:  network
submitted By Usér : network

submlssion Date: 08/11 ;2:01-'9'.‘_.

* In case signed by any authonzed Signatory. the detarls of the slgnatory w:th the _authonzatlon shall be

enclosed.

- PageBofs®
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o/Barcilly(UPPCBRO)Y/CTO
LA:C\PUR 12019 .:3_ 0 Water/s

Ms NETWORK At

Industrial Area, Jamaur; Shah}ahan
SHAHJAHANPUR o

pur-SHAHJA}; NPUR,24222

o

Consent under Sectmn 25!26 of The Wate ;
(as-amended) for dischafg‘ of effluen

For disposal of efﬂucm in bdy ot draif of i fer "'(Prcvcnti‘:')ii and control of

Pollution) Act,1974 as améndedfr(hermn after referre he. éét) M/s:; NETWORK is hereby -
tated thiroigh ' ETP for . -

authorized by the board for discHarge” of thsir l'ﬁdﬁs?frtal’geffﬂuent
irrigation/river through drain and disposal of domestic’ eﬁ‘!ugﬁt through\ cpnc t_ant/soak pit:subject.to
general and spccnl conditions. mentioned in thc anncxurc ,m rcfr ice'to their f'orcsald'appl:canon

In spite of the condmons and | prowsmns ment:one
reserves its ri ght and powers to re_conmder/amen
Stof B

losed : As above * .
ndition of consent):

yto:  CEO C7 UPPCB.LUCKNOW for.

Scanned by CamScanner



/o Consent 1ssued to M/s NETWORK wde

\

el $536301/ Watel
comm LONS OF CONSENT o

The qu"““ty 0fnwumum daily effluent discharge should not be mere than the ,followmg
:,___ - " Effluent Dncharae Details. .~

| SNo | . Kind of Effulant. | Maxinium daily Treatment facility and
! . T discharge KI dav ‘ discharge point —
I (I, Domestlc Senﬁ__tank i SoakPib, =

Arrangement should 'be made for collcctmn of wate" nsedii
separately in closed water supply system. The treated, dom sfl dn ent if discharged’
outside the premises, if mieets at the. end-of findl discharge po f"'an'angement-sho uld be made for.
meagurement of’ efffh“ “for ‘collecting its sample--Exeep Jéffluent, informed in the
applicatidn, fot: consent:ng th?:r‘THfHUent should enter in’ sdi gements for cO]lCCtlU“tPf
elfluent. 1t should alsrb be ired that domestlc ‘effluel ch Stﬂl’m water

drain .

The domestic effluent should. be lreated-m treatmeanlant so'th
the following norms dated rreqted efﬂuent o A ;

{ o v N Domestlc Effulant

S.No ot : ; Par.nneter i kK e
o " | Quantity of Dischdrge [l Nl
The industrial effluent should be treated in trpatment plant so, that;the treated
conformity with the foIlowmg norms

1 REL Indust:ial Effulant
[ ey el Sk ‘'paramete
L ; Quanhtv ofDis Nil

Effluent generated in all the proceSSes bleed water, eodlm
washing of floor.and egu:pments ‘eteshould be treatéd
o[fluent so that it shiould be according: to

Act, 1986 or otherwme manc]atory

The other po!lulam for, wh;ch:_n '
norms prescribed for the water u

The method for collectmg mduslrlal and domestic efﬂueﬁt and its analya
Indian standards and its subsequent amendments/stan’dar' seribéd t
(Protection) Act, 1986, ; : : ;

The treated domestic and mdusmal efﬂuent be m:xed' (as per-the
disposed of on one disposal point, This common efflient disposal
flow meter/V Notch for measunng efﬂuent and its; Iog bnek'be amtamed

ts'disposal: with treated:industrial
er‘Th Enwronment.(Protectxon)

hould be as per. legal

0 -endmon No 2) and

Specific Conditions:

Scanned by CamScanner

This consent is valid only for the approved producuon éapaclty of Py;glysw IO'l-T lOOOOMT Per Year

e i i

i _rocess -and ‘domesticieffluent..—

it.and, th effluent generated from

"'The Envlronment :

oitit-$hould have arraﬁgement for .

S

5
4
a
by
i

R <
%
tl.

o —— e




shovld be operated in such 2 menmer m-' . e

wdy At : - = Lﬁf{‘f —r: =

o AR 27 2206 22 o e &5 o ooy 21761 the cavironcrent
g 5 mﬁmx’wgﬁ-ﬁrﬁﬁém oo ol il 500

e oot of RN R et Wil . i

‘5'."['1115 c'ol;\sgm 1s valid only
approval before making any modi RN ot BN BT
consent would be deemcd.gbid. C_l.l.f."l_c,_a_plpp_”m. product/ procesy/fyel/ plant machinery Lailing which ;

iy sttt b vl s o by e S o o D D o
: ] inal, Central Pollution Control,Board and:U.P. Pollution Contr
for protection and safeguard of cr;vifﬁ'h‘ﬁient'ffbiillp{ilrﬁg ?gainioarda n{gi._,lJ_,P_..I{ol__h_lt.l_on oy

7. Industry shall submit monitoring reportsof : ORGSR
/approved laboratory under E.P. Agct lg%g?i?ﬁi?u. sta Ck_?i -'-'-r-l-d ?_mblent.E@rl__r__qg_al.ljty:_ﬁﬁ?m?'Ceﬂlﬁed -

ll comy _ of At (Preyeniion and Conizgl of POIIUIRIACt
198 l.as amended, Water (Preverition‘and Control of Bollation) Act 1974 as imended and all other
applicable rules.notified under E.P, Acf:1986. ~~ - s obis s

8. Industry shall comply with various provisions o

9. The unit shall submit the audited balance sheet for the clirrent year and the details of fees

deposited c!unng(llhe')'tl,gs'lhth_r:épfye'a_i_i's R C I b L e

O e unit sheli oLt pribs consentin the event of any addition of new emission generation
; ! o) Stct gy gon ti__ri,g‘;;émiss'i91‘1-’50‘1““&3 m_ s

sources such as- Furnace/ Reactors/ D.G: Sets or alteration o exis
accordance with provisions of Air and Water Act. . ' e d
11. The use of Pet coke and Furnace-oil as.a fiiel-is-
court order. eV oo r
12. The Industry will use minimum 20%Bio iquette as fuel'in the Botlerd o
availability. b P e TR SR s
13. Industry shall submit Environme
Rules 1986. - v 5] TR
14. Minimum 33% of the Jand on which.industry
tall trecs of suitable species as per.the guidelines setup
16405/220/2018/02 dt. 16/02/2018. The copy of this. gil
http:ﬂwww.uppcb.c_o_mlp_df/Gr'egr_i;B._,é._]t_-(:n_tl_idleﬁl'ﬁ_oz_}\_ .p
15. This Consent order shall automatically become invalid on issu
"/ UPPCB and further on Revoking of Closure-ordér, the Consent
16. Unit shall obtain NOC from CGWA for ground waf
17, Unit shall install waste water freatment plant. - ;
Unit shall comply the conditions of NOC. -

n"c':':e"'Sf'-'tlfd'_’ﬂdn',ble__S_]_.lpr_e'me x
phT fwelt Sl c

ntal Statemen

;sued with the pe'rmis:.s_iuri of competentﬁllthol ity .

.. Forad.on behalf of U.P: Pollution Control Board .
" ROHT. - oz

SINGH, ™ S -
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ij'f v
D Rollotion Coupgiagiaiih ol g
/ 't CONSENT ORDER . /
- cilly(UPP /C R LY e 019 -
)‘{,PPCB/B_ar ly(UP. ”9959){930./?‘-’r-’SI.;.WI JAHANPUR Datlc}d‘ }05/03/2 119
/ .r £ ah ;II. I.', % .:-:‘:’: '{'
Shei HARSH GOVINDIMODI - -+, 1., g s i
Ms NETWDRK : R ' )
Industrial Arez, Jamats, Shah_;ahanpur SHAHJAHANPUR,242226 i '
SHAHJAHANPUR - s ; ,
ub:  Consent under scction 21:’22 I'th Al”;':P"- anth ".."...JT:;;"'f:"!”'l":'ffP f!ﬂ' A 1981 ‘as amended)
o g el 2132 ot P il PSS, 105 eramnde)
eference Application No..5’5362-2-&9.-,.,_'-‘- i ' 'ﬁaTted-3 ':7 105/08/2019
With reference to the appllcatlon for consent f'or erhissiorn o,f' a:r;pollutants from’ thc plant of M/s
NETWORK. under Air Act 1981. 1Tt is being authonscd f'o '_ai_id cm:ss:ons, as pcrthc_standards in
_ environment, by the Board as per enclosed conditions . PR L o g AT -
| | This consent is valid for the penod from 01/01/2020.to 31/ '_2,'02‘2’.' B A nos AR
: Inspite of the conditions and provxsmns mentioned in this ‘consent ordcrUP Polluno -Control Board >
- reserves its right and'powers to réconsider/amend any or all condmons under seetion 21 (6) of the
’ A:r (Prcvmtlon and Controt of Pollutlon) Act 1981 as amended LA 2 ;
j
!
!
!
| nclosed : As above

condition of consent)

N ;3 ¥
Oraopy to: CEOC7? UPPCB LUCKNOW t‘or klnd mformatmn

o

108K

| —
R

| 'S(':annédhby CamScanner




olysis Oil-10000MT Per Year.
€ Indusfry shall obtain prior -
n lery failing which

emission.norms for the

“Air-Polution. |

|
)

o o~ .

Farticilate.

-

35 meter from

T

v o L A A e
P I

i Maitter
Particulate

| As.per Board

| :ground level

norms.

The emissions by various stacks intoithe environment should

“Matter

Sper thie _ﬁoﬁﬁs of tl"ie‘aB'c_Jﬁid'.

“Quality Detaiis Detail -

| As pe

rBoard norms

Quantity of other pol_lut‘a_rits”_sho‘ﬁl
otherwise mandatory. -~ = - .

The equipment

for air pb“liﬁbﬁ
‘b

approved by the Board shoul

The modificatio

n of installation in the existing poll

prior approval of: Board ... ...

The operation-of ‘air pollution ¢

quantity of pollutants should
CClor otherwise mandatory'. -

Unit should do provisions for fugi

& CClor otherwise mandatory &= =i s
The unit should submit.the stack emissions monitoring report withi
consent order along w1 1€:¢0

Specific Condit

jonss R

‘be:in accordance’ witk

co;

onitrol system, and:tr
_ﬁ_&

tive emissions chimney/st

r Board normis

HOFF & CClor

siich a:way: that the
he Board/MoEF &

s of the Board/ MOEF
one "dntfi?_frdth:i_gsuanc'é of .

: ith th'e"po’iﬁt-wils'g_t:tgr__r:{p_lli‘_siﬁce eporto fh""t‘,t'g"'s__?c‘ order
monitering report should be submitted. -7 sl St L i

Further quarterly




/
£
/

£
/ e _
/. ustry should be operated in’such s s S :
A I?(fnd -wastC-‘b’.encr.a..t.@_dlsﬁeh?légfig'ﬁh'-f‘f?.“?rl.n?r"t' Gk - '
e surce. of emission other than’ ths L etc. be dispose y:affect the environment '
}A;)f;}ittcd by'thc'-Bdard._ PRI oo MLt .. o e
e industry should ensure the aperation,of th ieation. wil not
/panner thaf e AT emission confirms with the st ‘
fath S usiey shall Sitbinit g i i i i et the k.
issued to the unit and the audited balahcfigomtghan-??‘-‘???’ﬂ.:-ﬂf the:conditions imposed in the CTE
cT%lmay be revoked . .ioron eet for the current year withitt two months otherwise this
5 This consent is valid only for produbstsand aurric M e GRS ‘
approval before making an; f°£,§{§f;‘§§ and quantity'mentioned above. Industry-shall obtain prior
conser would be deemed yoid. . n if product/ process /fuel/ plant tachinery failing which
Hon* il gationa?ta?:egxroggers l/ directions issued by Hon’ble Supreme ‘court Hon'ble High Coutt,
. - ibunal, Central Pollution Control Board and U.P Pollution Contro! Board
EOTIPSOFCC“Q‘I‘_ and safeguard of environment from time to time. .~ . |
T L sutmts monititiprenarof ol Ay iyl s certifieds - F 7
L G e ' W W e L it~ (e : _._--'g__,‘_.". L ‘-':-.,__:..._,.___;___.__;__:. srahd R
8. Industry shall comply with.yarious provisions of Air(Prevention.and Control of Pollution) Act
. 1981 as amended, Water-(Preverition and Control of Pollu 074 ag'amended and all other
applicable rules notified under P, Act.1986; = - i il it
9. The unit shall submit the-audited balance sHeet for the current ear and-the details of fees
deposited durihg‘-tﬁ'é:"la'stitﬁree:;?e"ri'i‘si'_within'_a-,-_mo_mﬁ i e e SR I D
10. The unit shall obtain prior consent in the event: emission generation %
sources such as- Fumace/ Reactors / D.Gi:Sets 0 xisting emission;sources’in
accordance with provisions of Air and:‘Water. Act
11. The use of Pet coke and Furnace oil as a-fuel is restricted in c0 ia
court order. TR e e e e
12. The Industry will use minimum 20%_'.Bio"B;iqlictté_.as'--fuel inthe Bo: pon. :
availability.. e S R R e : e '
13. Industry shall submit Environmental Statement _preserit per Tuléno.14 as per E.P
Rules 1986. _ e B e Ll R RN WOy o
14. Minimum 33% of the-land on-which indust overed by the plantation of .
tall trees of suitable species as per the guidelines set up by the'B de its Office- Order.no.H-
16405/220/2018/02 dt: 16(02/2018_;.,Th_;-'qopyfpﬁ_this"-gﬁia,é_l_‘{ri' aBleiatUREe < Fo L
http:ﬁwww.uppcb.com/pdf/Grec_ri_—Bélt{-‘Gl_’ji;dlg;-l6 18:pdf. :
15. This Consent order sha_ll_,autp,matically;_bé_{f:qmg all ;by.C.R.C.B
/ UPPCB and further on Revoking of Closure order, the.Consent:( h ome valid. *

16. Unit shall obtain NOC from.CGWA: for.ground
|7. Unit shall install waste watér treatment.p
18. Unit shall comply the:conditions of NOC
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on report of M/s. Network Plot No. H 11,12,27 and 28 UPSIDC Indsutria] Area,
norable NGT order

;:’;ﬁii}i_._lulalabad Road. District Shahjahanpur in_com liance of Ho
iti'*‘”,‘_ (6.10.2019 in Original Application No. 779/2019 Ragini Singh vs. State of UP.
i, IName & Address of | Network Plot No. H 11,1227 and 28 UPSIDC |
1 ‘ML‘USW Industrial Area, Jamuar Jalalabad Road, District
\ ‘Shahjahanpur. ,

5 | Date of Inspection 07.11.2019 and 20.12.2019

3 | Nature of Industry Rubber Pyrolysis Plant .
"4, |Category of Industry | Small

(L/M/S

|

]

|
EErTR e

[ __q.___L()ncrallonal Status

‘ 6. | Product & Capacity

| | (Ton/Day or KL/Day)
7. By Product

[-? "1 Status of Water Consent

Operational
Rubber Pyrolysis Oil-4 MT/Day

Steel Wire & Bumt Carbon
Valid Upto July 2022

9. | Status of Air Consent Valid Upto July 2022
10. - | Source of water. Submersible Pump of 1.0 HP as per information :
71 |Satus  of  CGWA | Applied
‘ Permission ‘
12. | Utilization of Water Domestic-1 KLD **
Industrial-500 Litre for make up in cooling tower.
JI—_J 3. | Details of  Effluent | Effluent Treatment Plant (ETP) installed and comprises
[ Treatment Plant (ETP) [ of following units- Collection Tank, Mixing Tank &
| Installed Dosing tank, Primary Qattler Tank, Filter Tank, Sand
| Filter & Activated Carbon Filter.
I‘ 14. | Effluent - Quantity | Domestic Waste-1 KLD ' ' \
5 (K1./Day) Max. Cooling  tower overﬂow/Condensate—O.SKLD(Rc-
; circulate) which is further re-circulate.
"15. | Fixation of | N.A.
electromagnetic flow
meters.
16. | Quality of Treated Effluent | 0.50 KLD
17. | | -
S:y Pass Arrangement if | No Bypass Arrangemenl —Was found.
| 18. | Poin : : e -
it t of Discharge & Final | Use Irrigation inside the premises /Recycle in coolin

an
NETWORK N.G.T. REPOFRT

(R

PG*Q/ 315&32‘
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'“.";-l;ai(.‘: -(:1:0 n/ 1-){1}')

|/..——"_ =
t"smhlﬁ of Hazardous Waste
d Authorization

NA

"'f\ll}’ other specific remarks
|

Unit was applicd for the consent to establishment (CTE)
on dated 13-03-2018 & Inspection of the site was
conducted on dated 07-04-2018, on he basis of
inspection report, Consent (o establishment issued wide
order! 8933/UPPCR/Barcilly(UPPCBROYCTE/ - -
SHAHJAHANPUR /2018 Dated] 1.04.2018, copy
enclosed as annexure-111 : '
Further unit has applied on line for the Copscnt to
Operate in compliance of Water (Prevention andl
control of Pollution) Act, 1974 under Section 25/26 of
(as amended) & Air (Prevention and C(')ntrol 02
Pollution) Act, 1981 (as amended) under scetion 2172
on dated 23-04-2018 on the basis of inspection report
dated 27-04-2018 consent 10 operate  Was issued wide
letter no. 22460/UPPCB/ Rareilly(UPPCBRO)
/CTO/Water/Shahjahanput/ 2018 dated 28.04.2018 &
lcttcrno.22460fUPPCBfBarellly(UPPCBRO)/(;TO/{\lr:’
Shahjahanpur/ 2018 dated 28.04.2018. which is valid up
to 31-12-2019. Further renewal of -
applied on line dated ' 15.07.2019 and on the basis 0
inspection report dated 17-07-2019, Consent 10 oper_ate
was issued wide. Jetter no. 6163SﬂJPPCBfBarellly
(UPPCBRO)/CTO/W ater/Shahj ahanpur/20 19\dated05.0
8.2019&letterno.6 1633/UPPCB/Bareilly(UPPCBRO)_/
CTO /Air/ Shahjahanpur/2019 dated 05.08.2019 which
is valid up to 31-07-2022, copy enclosed as annexure-
IV.

Regarding people is suffering from different diseases,
no such evidence was found at the time of inspection. In
this regard report from CMO office, Shahjahanpur is
required to know actual facts of complain.

Name, Designation and signature

of Inspecting Officer

Jitendra Lal, AEE, UPPCB, Bareilly

Prem Chandra Kannaujia, SA, UPPCB, Eﬁmiuyg%m

NETWORK N.G.T. REPOFRT

Regiﬂﬂ}ﬁ Officer

‘;- "' . PagaNo.9

g 32 31
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